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II1 THE CENTRAL AZDMINISTRATIVE TRIBMIAL, JAIPUR BEUCH, JaIPURL.

Date of Decisim: 13 .2.95.
oa 605 /94

“handra Deo Gupta, Smt. Vimla Sharma, Smt. Radhamani Shukla
anl Smt. Puspalata Vyas
esee APPLICANTS.

V/S.
T.’nion ':‘f T.ndi(ﬂ & OES . s e RESPOtlQEI"JTS L}
CORAM:

HCN 'BLE M. SOPAL FRISHNA, MIiMBER (J).
HCOM 'BLE MR. O .P. SHARMA, MEMBER (A) .

For the Respondents \ cos -

PER HOMN'BLE MR, SOPAL KRISHHA, MEMBER (J).

Applicants Shri Chandra Deo Gupta, Snt, Vimla 3harma,
Smt . Radhamani Shuklz and Smt, Puspalata Vyas have filed this
application u/3 19 of the Administrative Tribunals A~t, 1985,

secking a declaratinn that the impugned order Annevure A-1 in

" 35 far as it relates to the fixation of the pay of the applicants
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in the Senior Grade w £.f. 1.1.86 be declared illegal and the
same be quished. The applicants have further claimed a2 direction
t2 the respondents to fix the pay of the applicants in the 3enior
Grade (5.1400-2500) unier Rule 2108-8 (FR 22-Z) R-II and allow
all consequential benefits. .

2. We have heard the learned -counsel for the applicants

3. The case of the applicants is that all the applicants are-

serving as Teachers in the various Railway Schools ment ioneld

against their names. The Rallway Board vide their letter dated
11.1.28 1issued orders for revision of pay scales in respect of

*s. The following grades for Prilmary Schonl Teachers vere
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fixe3d as follows iw

1. Basic grade - 7.1200-2040

2. 3r. Grade ~ Mm,1400-2600 (after 12 years in
basic grade)
3. Selection.Grade N2¢1640-2900 (after 12 years of
Nonefunctional service in Sr . Grade & PGT
Qualification)
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These scales vere given effect to from 1.1.86. These applicants
were 3llowed the Senior Grade in the scale of 12.1400-2600 on
completion of 12 years in the basic grade XNX after they were
adjudged suitable vide order dated 7.12.88 (Annevxure i~4). The
fixation Sf the pay was made in accordance with para=7 of the
lettar dated 11.4.83 issued by respondent No.4 ani it waz done
under Bule 2018-8 (FR 22-2) F~II, vide znnexure 4=5, Thereafter,
the applicants were served with show-cadse notices vide letter
dated 27.9.94 for refixation of their pay as well as for

recovery of the excess amount paid to them due t5 wrong fixastion
of pay. The applicants thereupon subnitted their representations
and a <oy Of one of the said r;preseﬁtations dated 3C.2.91 is
marked ac Annexure A~6. A detailed represéntati:n\against the
same is dated.25.10.94 and it is marked as Annexure n=7. TheSe'
represenﬁations have not so far evoked any response and they

are rending decision.

4. In these circumStances,.we Aispose »f the present
application at the admission stage with a direction to the
rezpondents to examine these representations made vide Annexures
A—é and A=7 aml take a de;ision thereon on merits meeting all

the points raised in thece representations after affording an
oprortunity of hearing to the applicants within & perind of

two months from the date Of receipt of ~a. copy of this order.
let a copy of the OA be also sént to the respondents with a .

copy of this order.
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( 0.P. SHarRME ) ( GOPAL IISHNMA )
MEMBER (A) MEMBER (J)
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